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T g 

AT T AT AT {7 A qfEear f ST T T S A #9 2 & 29.01.2021 

F FATT A9 H. 19-04/2021-AE0.111 F Fga v oy afufy wfve £ € f; 

R, T Herer afufy |, ovr et F wrg-ar, g S T2 wT gy Tt F JisEr e 

IR F Aqra-arg wrgEr AR s £ st A ofr e v £ g F G st G 

F TEy § uF e wega A off; 

#R, T R TATEEET WA AT TG F WA q, WA, TOTH-areni i arAm- 

Freteofrr wataeofta Bfvam s g qmr sar € arf gt § awefehar owme o o b 

ST H TTHAT T T 2T 7 @, 

i, Fffares 2w wefrerr 7 RS SR F O ST w2 gu givd STt A1 St 

F7 7 o ¥ Fafee et o At usifEe £ gt w gz w9 SO g £ q=t F qnew 

T forerT &1 it et e o araeTs wwsT o E; 

I 9, T (Sean) e, 1986 F e 5 % sa-fem (3) F @ () F ey afd waitEew (wwam) 

aferferm, 1986 (1986 #T 29) # 4T 3 Fit IT-TT (1) WT TT-UTT (2) F W (V) FAT IT-4TT (3) FT 

T QTR T AT FY GO, FrT TR UAE FT A Ao wfersmret # o et it 

afergf et & 

1 e A1 37 Wi - 

i. = FafRert = e Rt gt seem Rffem, 2022 F=1 srom 

i, & AfEw T § g werers A v & wge g 

2. qRTT:- = wfirgEmT §, A wasd & s aifar 7 gy, oreat # e gttt e s g 

1. = AT WA F Hga & A e s 

2. WAF- WA % TEA F o I R S 3 werer, swaet A oty 7 Gy of www Ay 

Tl & e o= S denfis s== b aftwsreas et & g5t a== ot =25 8 

[T WA~ T AT FrATAAL TAAT T et e wer s gy i g T8 81 

4. TREFEHT FTAFATI T T TaAT- ZTHH T TATSTAT & T T AT AT e onfoer & 

i, YfeafEEs gt ar gei semdier ar Bewes et w5 g 09 gt | ged oftear & 

ST /AT AT e Sere v § A7 FAewieE s w €, # dew, garew, At ar 

THEFT| 

i, T T, S e s, o A iR A, av AT @ 3, 9 AT 69w, et 

4 faemres (o arfy S 7 =rer A ontier & werEt R Fwer g5 i e Sord § 

T Tew FOE F oI grav g, # seww, g, ARt o s 

5. iR =T — THE UHT A qAT e (e onfier & e sears A At wr i, st 

AT TEEFA AT ATAT &, FH-EAAT T, TANATAT, 2 T, FeA arverew e, i e, e, 

T AT FTE AR



[T I—a7% 3(ii)] TR 7 T ¢ SR 3 

6. st wiferRor — wfvaremT F fRmi, weee @ agram 37 Seawart Fanft Fwem @ afge 

e foerra, fomr fft A & srar s, S Fr-w=es 3 S AR F aeen ud 3 w1 

i "far =T 

7. FGT ST TG AT - AT SR A qfiws (ardsteT) 97 grew vfEw feew a9 3.0, 2019 # 

BRI G uEE] 

8. FATAF SN — I=F VAT F, ITATSA WA FATT FF T BNAFTL ward 7 g & fory o & 

st /A e wfFrer @ afi fr T s Fv Gt w79 F g T ugw i 5w 
SverT wiRaT 

9. AT SA- ¥, SATTHAF, A2 AT F Frerwerrat  Gfr off g & et s o, 

AT F TLAT TAT T AT THEAT TA A7 A T SAT-TATE AT FA TA S T AT TOH T Tl 
T = AT AT ) 

3. Rffew i srgwirrar 

(1) 7 e O wfarsmret ov @ 267 feE > 5000 wtte [ e arer st w1 fFEi ot 

l 

2) 7 w7 g afecmre @7 ErEsENEr J@ F EearsitarmTa St 

TRHSHTEAT 9% AT 2T 

3) 7 ffEw Gl g st At afeee aft ¥ 729 e e gg 

qufera sgHTER ARt/ agA At aify i afeara T Fv g1 TREresT ST e A e 

T Bt g gtfewiEteEt oo aRer @ o gwr amfRe oefE e 

it f, afEseT O S @Ry gy, F AR F qaew agEre/eEtaat T #9 3g 

arer g, e e g, R sa-feEw @ watawf sEemefiear watg wifeatrd g | 

Tagmefier 8, THe gE SE/ANE AT SaW, T Al S e, seedew 

fromt diw ofie =7 & wgfte &, TerEY &, drar w=w et 7 Rweanen e afieemr £ Rty 

S ATIEUET AT L F T qivEre A Ry ¥ wee & wren G ww = srgura/ef it anfre 
# 

(4) Y e Fafeey, -t anfy & st 3 At ®, T aren @Ry g6 S G w5 g 

4. HYSET AT ATAT FTHLHAT FF I T 2 

(1)  wEfem et § Feifa Bt F agoes gg aheoemT siewn F Severet =y oaF 
Fefter, afvarSTTEt Fr FAAT gt F o Suerser WIET AT ATAT ATHHAAT AT I FIA AT ATACS 
T T ST &1 T, AT B w7, =g wi ST TrRener F e Ar dewrn, S Aot e 

21 T § AT SEe aivrmeasy TwR afegta Gl Rt # soesm g & A afvErsm 
TTRERET T I ATt % geets * forg Seavarit T o 

i, WSS ST WA TR TR Srafavs et ¥ e I AT TR T FATT e F 

# form wifErarens F7w w7 war §, q9d fF Uy e & anfim afire 5« #r @ swan 3y 

TR ST qF AT AT T TASR TOTCAT HY TATIAT 3 AA-HTT AT S T TEEAT T 

TEA & HOWNA AZA% T AAAF AAETAAT (T TWae, G worw anfz) wr et g 

T ST =R ey gt F o, srenfi e anfar arfare s v el fRuatte w2 

2q stea Frefar gt g fr s arfm 
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5. 

(1) 

B FFRASE Fefer : Z1 AfIres wereT Faw, 2016 TAT Aeqe=TT SH R I oA’ weivet F 

TTETHT o @] PR ST e, et srfiere senr-gren B s e #r e 

T e T qIE FY TaT §, AR AT F O 2T 5T H A WieE g1 At vy 

AT TS T FT AT ITAH T 2, AT TATSHAT ATy 7o fh T 3y safores 1 351 3g 

I TAeE e Trae A AR 

w1 FRuior 3g watazeftr fAfte 

g st gt F#en fF et F fwir g wre-wEes e w e 
Freferfe waraofe et agaes G e 

. 

1. 

2. 

AT S T sr- A 

W T AT wATg Rt F gy a9 G S e e s 
Euul 
TR oS- § Bl St £ agat @ 

TRASET T ¥ AT SHE AU S A qEET Se-Ee g, 2019wt 

Hrfro=arggar dqere F sgene = fEa e s = 

T v F e gt wr i & vz, i F Fe @ fmEi F are & e e =i 

TAT T AT ¥ T T T (), 2016 F IeAftd wateaw Sy wATedt F qgw T grew 

Euul 

T ST HAAA/-STA TR F AT F Srer ey R v o 

AT ST TR & O wgwrae forw foar wfrem 3 fwio =7 F G -t F 9w @y 
T ST 

o &t & o [ qeT A g, g A wo g gt e 39-fFew F aeet 

FLATT AT T T HFA AT [ITAN F oy sieww f wwr =g 2ty s go-faw F 

T U= LY &, T AT A g ¥ wieer $a= 30-f7w, 2016 F wgam sieww @i 

TR F ST FT ATAT AT ST AR 

A ST AT GA T TAL AT H AT Tl FHHT T AT AATC AL FATTo i ST TR e A 

TA T AT GAL T FH T FW TF &G F 797 I Fgra £ 7w w77 74w @0 F G G G gowe 

F HATTAT HLA FT THT ST TH 

e fa & g€ Fut &7 afmm, = & w€ leer § R oagare a3t qrer arg froaor f de 

sftreraaT” & rwforT B o AT S 

ArferrT-1 ' fam iy 7wt 7 v Fe o AET 

.| s e e e A e T f Y T (AT AT A g A A A 
%) 

1. 250 =% 9% 

2. 251-350 7.5% 

3. 351-500 6% 

4. 501-700 4.5% 

5. 701 & 3HE ataes 3% 
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(@S - gt T ZreT 2 AT -7 3.0, 2019) 

froqur ; ST AT ATer W AT AT AT T ATHT R &, AT 6 T O FH G FH AT 5 =00 

F aret =t ATer qrg § g At F v 07 s G s 

8. =i 7ut o At weww awAr Uk 7 ¥ T TA=y q T ATH A=eTHAT T HAT F THTA 

gt =TT 
9. A TATAN H =AW 20% TIT S F TA AT SN F7 T F7 50% TT SATT F W A AT TALL, 

AT ST o STANT AT Y THIT AT TAg F wT F HHAT SO 

T g arerE yorreft g HEAwaiire s w1 g, afta aufire s w g w @) 

AT 

10.  STEHY TR TUTAT FHATT T FTIOAT — TF i, T 0 G T2 arfe % fore w==g oo 

#T A I AT T FAer F o o anfer srer £ el T 

11, FATIWT 3 TorT Sherer oTTArer Stet T SURTT foherT ST 

12, famfy oft Rty &, afr=remm g % ofiaw sooes g arer sy ar wenfera aaforee srer v ot st 

AT qoTTeT 3 W F FAr A TR 9 Ferat § qqar g o § greneta 8 
T ST 

13, =@ AFREAT F @ve (3) F aefiw, wReomT SREEY AR S s 7 e = e R adr 

TTEAATE SUTCT % WTEH & oNfera St 7 TuT AT o Herer § [:-ITA0T A 00 e e 

 form, ST =raErd g, WIS Aw-ATEE e AT w1 Grweq T wFT § AT I ATH IST T 

# 

. 5000 =¥ #ex & 20000 = Hiex F Ffda for vl wRasETa F Rre- 

i T AT oTgT A Tl #1E iAo deTh T8 

. 77 @, 100 TrFerT Ffares oer SraT #1 AT TRT T TieT HAT AT JOTA FT FTA-H2 AT 

TTHY F TR FIA ART TTIFT AT AT ST AT F AT ST AT 7 qwAr g vE 
IR ST F FANT T J=7 7 W7 T qrH1 #F 17 @IgdT TI29errs T el aiga SuAT 37 

ST, 

B 

@, @fers 3% 3 UTIT % AT T, Gferw 39§ FAT FTOT TH GIST AT G2 T FITHAE T 

FOTIATT AT ST TETTF AT Tl ST 1 @97 57, % A7e7F & e (347 s oF anfara 

T FT FALNT T G 7 A7 T 711 3 37 @51 Tr29erre Forred] 3 a7 7T 347 ST 

FTARAFT AT TT FFT TZAT [T FIS/TALAT, T AT TATY TRAGT TATAT F AT (AT 

ATIEST F FFATT ZIAT AR 

i T A T A i A A2 2 

. 77 a1, 100 FIFerT JTFATZ ST AT F1 ETHAT TIRT 1T Alee HFoT ST JOTAT FT FIA-HT 77 

TTHT T TG FIA TR TTYFT A1 TTAT A7 TOTAT % G S1fA (3527 o 7 &1 07 
IR ST FT FANT ST = 7 F17 T T 3 [T 22T TTeqereT Foredl aiga SaaiT (37 

T 
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14. 

15. 

20. 

21. 

23. 

B 

@ TRATTAT FIRFG JET M7 ATET #T TTTEEr F FEfiT UF AT G @A A2ah 7 FA 

FTA T THT FT GIST FT [FFT 7 TFT &1 27 T80T F [, & JT TET AT A2AF — T, 

FTA TTHT F [AdgT % [0 747 o7 2 01 F 5FGT FA F [0, ©rfid By qrgi g7 v # 

FTFIAF AT AT AT ST TETAF AT GO, ST 4 T g, F qreAd & anfa @A 

TTTITI T R ST I FAIAT ST I T 7 T 91T % [T 7igdl areaers T gt # arr 

T, 20,000 =t T 7T I wfw F Rfda @ el afaomren % - 

=T A== F Tve (3) F werefi, e onve F wremrw & wiveer & F ofiaw gior emfire 

STT % 100 TRere oiver T & HaT =TT, FE I T Ho-ofer qra T2 SAvT U s = 

STTTEr Srafaree et T 7 T4t 0% [RSTANT J-39, FefforT, T=uATHy, afiroms 14y, @7 a7 

sifaw w3 forw S soam 

Frefr fewar Rrdmosy T Aot eftae T (TEAT) Y watea w1 wEme G s @ 
e § v e g S v sega i St 

wEdrft # oftes % we=Td, qEw ¥ Arge, afdw onfaw qufre s v e qwgaww 1w 

Hefreft/aat=aem, a9 @7 oAy afvad e gy T afig S weE F gy 

FIAT =R 
TTIH/ST-HTIA 3 WTEAH & ATTICE ST AT TR el TTCHTI JOITedT HeATire it srosth) 

TA-TATE AT AN T TTAT F el H i A Taress i =ity SRty wvse 

(Frfrr=rZa), AT G aEd F WA F AAA F ATAT FE TG I FAA-SA G0 T 

STo TS HT THAT, T2 A< e B s =gm 

et <t ATAT FA-STer e T A T FT I Fr = €, 7 gt G st 

STTTErT wrTforea STer T =T F3harT ST € 9T [RreaiiaT 2 S fer e &1 97 fam 1w &) 

B Fafiree gogT 

=T AT @ (3) F AL, T oA 9% ST qufere werer A7 giEem GwfEe v aer 

RW & oeft 7 F7 emEwwi i F fvew F frw wfigs ewwaEfrE e 
fSrew 3 = U i HiEarens sy gt £ arr =i 

=T AeRET F @ve (3) F Aedefi, Ser FA-armmAvity i ¥ fuew F o #r dwferw 

=T 7Y €, 150 7 W7 F i /1.0 P wiafem £t =maw awar a1 3 aafore 

AT T AT FH T (THFT) TR TAesTia de y=tera G s =vgm 

e sraror 

S-GUE F FH T FW 10 TAT & FT T AL F A2 AT FA F 0 wwrw 80 = Hiew 
af¥ F o 7 & F UF (01) TH AT AT AR AT IR @@ AT ST AR ew 
oo fore e et £ o i s 

ST, WEAL, T AT A AT qAvar F oy &t § aftreraw 20 FEeT e % 

T Y ST A F W AR T g2 A Feiliy &t # suwgw = § vt frer aw 
HTE Y TAT T L TEATMET TAET fi\fi‘llfl %'&‘IH4 TAITART FIAT AT 



[T I—a7% 3(ii)] TR 7 T ¢ SR 7 

g, 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

34. 

35. 

36. 

Frrtor =r=or & S /ATy R s g s 

ST 3 TTA-ATT I T 3 {0 40, e[t $ie (=7 AT Sgu AFATH F U ST F S| 

= ST H AT = 3 o S, T F = A o e /g A T At A (7 

T 7w 3 ez 7 SHATE) anfErer g =R 

T, e, g 7w At areey o qrer Argat fw T 9% 4o gge g aer € F o 

werttees® | fawarer ofte Fae war= B ST diw arer e & ger #° a7 frer s 

ATEAT o TIEAT HT 4eme F¥ ST AR (20,000 W Hrew F wfew F Fwior éer Areft afveemrar 

= form) 

[T T T T F OO T 97 AULTRE v, I, fordt, =fidz &7 o= 

ST 

AEF &l T F 2 F fory Tz Stz A7 raear £ Sy e O F# = F o w3t aaer @ 
et T o wte = arey g s =R 

o 
" =T & FAT 

< 
T 

Tsft fRTo o R g F1 T 07 SUE B ST (Y TTeT TEw A1 ger et 0w @t 
T STTURTT) 7o e ST STt e 7 fham wm 

TEA TAM AT T AR T F fory [atfia enfAEen F agam @ty agoor £ e £ 
St e e g fatfa amet F agew {7 geres =2 F e ety F 
TAT AT FH FA K (oI TTH IO BT ST 

FRrorelt s afre Hioft Fe v T 

qfvaToreT srferRor fmtor =rwor & € fewwtw & farfa foret araf are e, 

TR F20 - AR ITART o AT ot 2 % T 7 gty gt g fewefr £ 
T AT 7 REFE & fereft s F wrem & q@r G s =niEm 

AT T - ST T2 FT ITAN FAT AT HT water F fory dperm fasreft amafF F forw G s 

AT 2, T % Rty & aufam are #w farfie St s s e En 

o T2t AT eateaty, FEm aew & SEre Ffiefrefi= amEst F vt F agew gnft @ 

Iease et o=t F ageT g AR 

FTAHT AT FEHAT AT T FIAT AT FoAT HIAT - 

TATH TTErR0T FHTO ST T AT ATESTAT STHTT O A7 A TS FEATAS ST AL 20T o 3 
TaF AEr F AR F Fe AT AGATT FAT § T q% B afveemr w7 fetote 
FErfSeret 1 arer 7= G 2 

=T ST T (F Afeeg=mT #7 AR 5-9) 

AT ST T ST, A=A AT [A-ITAR © (38 A= &7 A= 10-19) 

T ST (T AR T fAfRe 20-21) 

ST Y g ArEe (2wt A AR 22) 

fBrare araft < Srofrie F1 v (2w aftngEer # AR 30-33) 

TETE FrfAor F g arfArTer STHTTe AT AT I 05 AT S AT TEATAST AT AR FAT 
ST ZEh SN F forg wfvee =7 g Bt off =T O % weer #T it o wear g 4 A & 
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37. 

38. 

38. 

39. 

T TR T Feart Wi, 5 g 6 Setertee et w1 e 725 G e g de et 

e 

AT ST T (T At # AR 5-9) 

AT ST T ST, A=A AT [A-ITAR © (38 A= &7 A= 10-19) 

T ST (T AR T fAfRe 20-21) 

ST Y g ArEe (2wt A AR 22) 

e araf < Srofrie F1 s (2w aftngEeT #7 A 30-33) 

STfArRer ¥ srata TREISET Ttar yerE s 

(20,000 =teftes & a3 ffd & et ahvasat & form) 

FrwTor e HETew =7 F R T At w7 agua gt v F o afeemr ariiwem 
T afvaTite T S SRR R qT U G G gae Rt wre e 
SO0 T TohIes Te=or (ARt Sl qori=aor 3 sreraa=ar & Hetaa forre oft avm 

s R/ 

TR 7 Ferrta feferre Gt e g 

(1) e gafire gdu= 59w, 2016 T 5o =1e & Here, 

(2)  weTrRes gtorme wee 47w, 2016 e o =T F Herra | 

(3)  EATATR UH @ A0S (YN G HEma w=er) e, 2016 #iw s aw F 

T | 

(4)  S=-FafFeT safere weuw fem, 2016 @ o g9 F were| 

(5) et wguw (FRfReme ¢ feemn) fem, 2000 @ S gesT F s 

6)  fAwtw i e few, 2016 s fwi s frem afiRfEfeEy [mrEen, = @ s 

wfvads warers £ 2w 25.01.2018 #¥ afngEaT e stromare 94(2)] F frm e 

TTHT AT, 

(7) s e s AT (), 2016 

=T SR IrgaTe R 

Fz qewr #1 ¥ Jmmee (www.parivesh.nic.in) 7% TfarsT seaTEE g it arew 

T qfEremT fBreor 3 = gertEer SR i 9|t w7 e w7 % e e o g 

TATET eI ATSHAT AAATET TEGA T AW T8 qo=Te, #¥ T =roo i onw £ 9fF wv 

=TT TS TEaT=e T UoF Trat ST iy S 

qivarereT weATa et wrEst a7 e e FE F F Ay avw w7 werw a9 fEi 

At T A aiETew R W werE 2 a9 # (5 99, Az e maumar F 

Frenfaelt F s = BfeeT F =0 & v $ir v §) w=tEwfe At @ arg At 
# fore afvarrer 3 fRrearas =Tar o wHT T Segd - 
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(F)  FTT I U TA STAN AT IeTw AT, SR e [ I 6T 1w St 

(@) FTH A U AN T AT A7 enera G 

(M TATTI ST AT 

() TS [T ST AT FA AT 

40. AT, A HY T AT FATAT F AT FATAT AT TT9T T AT A€ AT T 

e 2 fffert F e et 3 o e g fAfRet F dv-amaram 1 wEres wr 

i e ¥ form aferga 1 

[T, . 19-103/2021-am5m. 111 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, 25th February, 2022 

S.0. 861(E).—The following draft of the notification, which the Central Government proposes to issue in 

exercise of the powers conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-section (2) and sub- 

section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) is hereby published, as required under 

sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for the information of the public likely to be 

affected thereby; and notice is hereby given that the said draft notification shall be taken into consideration on or after 

the expiry of a period of sixty days from the date on which copies of the Gazette containing this notification are made 

available to the Public; 

Any person interested in making any objections or suggestions on the proposals contained in the draft 

notification may forward the same in writing, for consideration of the Central Government within the period so 

specified to the Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jorbagh 

Road, Aliganj, New Delhi-110 003, or send it to the e-mail address of the Ministry at: - ragavan.p@gov.in or 

gupta.dharmendra@gov.in 

Draft Notification 

‘WHEREAS, Ministry had constituted an Expert Committee vide Office Order No. 19-04/2021-IA.III dated 

29.01.2021 to examine and recommend regulations for building construction and township projects; 

AND WHEREAS, the said Expert Committee inter-alia examined the existing local bye-laws of states along with 

existing regulatory regime for granting Environment Clearance and submitted a report on the proposed regulation for 

environment protection. 

AND WHEREAS, for the purposes of effective environment protection and management, it is considered necessary 

to put in place Standardized, Outcome based & quantifiable environmental regulations so as to bring in transparency 

in approach & encourage ease of doing business; 

AND WHEREAS, it is also considered necessary to expand the monitoring mechanism through third party audits, 

encouraging green certifications and leveraging on the presence of regulatory agencies at different levels of 

governance while retaining the overall superintendence of regulatory framework with the Central Government; 

NOW, THEREFORE, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 

3 & sub-section (3) of Section (3) of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub- 

rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies the following 

regulations for building construction projects: - 

1.  Short title and commencement:- 

i These regulations may be called as Building Construction Environment Management Regulations, 2022 

ii. The regulations shall come into force on the date of their publication in the Official Gazette. 

2. Definitions: - In this notification, unless the context otherwise requires, the terms are defined as 

follows: 

1. Black Water — Grey water, mixed with faecal and urinal contamination.
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S 
w 

Building - A structure constructed with any material whatsoever for the purpose of being used for human 

habitation, professional use etc. except industrial building and hazardous building. 

Grey Water — Waste water generated in households or office buildings from streams without faecal and 
urinal contamination. 

Hazardous Building- Includes a building or part thereof used for; 

Storage, handling, manufacture of processing of radioactive substances or highly combustible or explosive 

materials or of products which are liable to burn with extreme rapidity and/or producing poisonous fumes or 

explosive emanations. 

Storage, handling, manufacture or processing of which involves highly corrosive, toxic or noxious alkalis, 

acids, or other liquids, gases or chemicals producing flame, fumes and explosive mixtures etc. or which result 

in division of matter into fine particles capable of spontaneous ignition. 

Industrial Building- Includes a building or part thereof wherein products or material are fabricated, 

assembled or processed, such as assembly plants, laboratories, power plants, refineries, gas plants, mills, 

dairies and factories etc. 

Project Authority — An entity, by whatever name called, responsible for construction, management, 

maintenance of the project including the Resident Welfare Association to whom the project has been 

entrusted for maintenance & upkeep during operational phase. 

Rainfall Run-off Volume: As defined in Indian Green Building Council (IGBC) Green Homes Rating System 

- Version 3.0, 2019. 

Tertiary Treatment- Waste water treatment process used to disinfect water that has already been treated by 
primary and/or secondary processes for removing harmful material so as to produce high quality, usable 

water. 

‘Waste Water — Used water from any combination of domestic, commercial, industrial or agricultural 

activities, surface runoff or storm water & any sewer inflow or sewer infiltration & includes grey water & 

black water. 

. Applicability of the Regulation 

(1) The Regulation shall be applicable for projects involving construction of buildings, having built up area > 

5000 sq.mts. 

(2) These Regulations shall be applicable to new building projects and expansion/renovation/repair of old 

/existing buildings. 

(3) These Regulations do not substitute approvals/consent/permissions etc., required to be obtained under any 
other Act/Rule/regulation/bye-laws/notification etc. The Project Authority shall continue to be under 

obligation to obtain approvals/clearances under any other Acts/ Regulations or Statutes of the Central or State 

Govt. or their designated agencies/Development Authority/Local Bodies as applicable to the project 

including in respect of site location for parameters such as low lying area, natural drainage, and for 

environment sensitivity ie. proximity/within Eco Sensitive Area, Zonal Master Plan/Wildlife 

Sanctuary/National Park, Coastal Regulation Zone areas, Biosphere Reserves and Critically Polluted Area, 

hill areas, disaster prone areas. 

(4) In case of any inconsistency with any other regulations, byelaws, etc., the provisions that are more stringent 

shall apply. 

4. Leveraging on existing or common infrastructure: 

(1) Subject to the project authority remaining accountable for compliance of regulations, stipulated in 

respective cases, the projects are permitted to leverage on the existing or common infrastructure available for 

select purposes. However, if for whatsoever reasons, attributable to the said project authority or otherwise, 

the said arrangement fails or results in breach of any of the regulations notified herein, the project authority 

shall be considered liable for breach of the regulations. 

Sewage Treatment Plant: The project authority may enter into contractual agreement so as to avail services 

of common STP for treatment of waste water, provided that such arrangement should ensure putting in place 

recycling system of treated wastewater back to respective buildings for reuse along with necessary 

infrastructure of sewerage network (trunk sewer, pumping station etc.) for transporting waste water to STP. 

Proper metering system for quantification of untreated and treated wastewater should be ensured for such 

facilities.
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ii. Solid Waste Management: Subject to the applicability of the Solid Waste Management Rules, 2016 and 

subsequent amendments thereafter, the project authority may hand over the segregated solid waste to 

concerned local body if the municipality has garbage pick-up mechanism in place. If such arrangement is 

inadequate or unavailable, the project authority shall engage professional waste management organisation to 

pick up the segregated solid waste. 

Ll
 Environmental Regulations for Building Construction: 

(1)The project authority shall ensure that the following Environmental regulations are complied with during 

construction and operational phases of the project: 

A, Topography & Natural Drainage 

1. Natural drainage system at site should be maintained for ensuring unrestricted flow of water. 

2 No construction is allowed on wetland and water bodies. 

3. Drainage in and around site should be managed as per the CPHEEO Manual on Storm Water Drainage 

Systems, 2019. 

4. Soil erosion control measures should be taken before, during and after construction and conform to best 

management practices highlighted in the National Building Code (NBC) of India, 2016 

B. Adoption of Water Conservation methods by employing Rain Water Harvesting/Ground Water 

Recharge 

5. No ground water shall be used during construction phase of the project except with prior approval of the 

Central Ground Water Authority. 

6. In areas where ground water recharge is not feasible, rain water should be harvested and stored for reuse as 
per local bye-laws provisions on rainwater harvesting. If local bye-law provisions are not available, provision 

for storage and recharge should be followed as per the Ministry of Housing and Urban Development Model 

Building Bye-laws, 2016. 

7. Roof top and non-roof rain water harvesting plan shall be designed & implemented to capture at least ‘one- 

day rainfall runoff volume’ from roof and non-roof areas in a manner that prevents possible contamination of 

ground water. 

One-day rainfall can be derived from ‘percentage of average peak month rainfall’ as given in table below: 

Table 1 - Criteria to arrive at ‘One-day Rainfall® 

ISL No. |Average Peak month One day Rainfall ( % of average peak 

nonth rainfall ) 

1. [Up to 250 9% 

2. 251-350 7.5% 

3. 351-500 6% 

4. 501-700 14.5% 

5. 701 & above 3% 

(Reference: IGBC Green Homes Rating System - Version 3.0, 2019) 

Note: To estimate the average peak month rainfall, consider the average of at least last 5 years peak month 

rainfall of the project location. 

8. The storage capacity of rainwater harvested should be a minimum of one day of total fresh water 

requirement. 

9. Minimum 20% of the open spaces shall be pervious. Use of grass pavers, paver blocks with at least 50% 

opening would also be considered as pervious surface. 

C. Management of sewage/waste water, Reuse and recycle of treated wastewater by dual plumbing system 

10. Dual Plumbing System shall be implemented - one for supplying fresh water for drinking, cooking and 

bathing etc. and another for supply of treated water for flushing.
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11. Only treated water shall be used for flushing. 

12. In no case, sewage or untreated waste water generated within the project area shall be discharged through 

storm water drains or otherwise into water bodies nor discharged/injected into the ground water by any mode. 

13. Subject to Clause (3) of this notification, the project authority may opt or avail to common off-site treatment 

facility, as feasible, for treatment with reuse & recycle of corresponding quantity of treated water through the 

dual plumbing system for flushing and other non-potable use. 

A. For projects with built up area of 5,000 sq.mtrs. to 20,000 sq.mtrs. — 

i In areas where there is no municipal sewage network, 

a.  Either Onsite Sewage Treatment Systems with capacity to treat 100% waste water may be installed with 

appropriate tertiary treatment system with disinfection for black & grey water. Such treated water should be 

used with dual plumbing system for flushing and other non-potable use; 

OR 

b.  In case of usage of septic tank, only black water shall be discharged in the septic tank. Grey water may be 

treated through natural treatment systems or other secondary treatment as feasible. Such treated water 

should be used with dual plumbing system for flushing and other non-potable use, 

The excess treated water should conform to the general discharge norms of CPCB/MoEF&CC. 

ii. In areas where there is municipal sewage network, 

a.  Either Onsite Sewage Treatment Systems with capacity to treat 100% waste water may be installed with 

appropriate tertiary treatment system with disinfection for black & grey water. Such treated water should be 

used with dual plumbing system for flushing and other non-potable use; 

OR 

b.  The project authority may opt to discharge only black water in such municipal sewage network subject to 

availability of trunk sewer line. For this purpose, two separate pipeline network— one for black water 

discharge and other for collection of grey water shall be installed. Grey water may be treated through 

natural treatment systems or other secondary treatment as feasible. Such treated water should be used with 

dual plumbing system for flushing and other non-potable use; 

B. For projects involving built-up area of 20,000 sq. mts. or more — 

14. Subject to Clause (3) of this notification, Onsite Sewage Treatment Plant with capacity to treat 100% waste 

water generated within the project area through tertiary treatment shall be installed. Treated waste water shall 

be reused on site for landscape, flushing, HVAC, fire-fighting, and other end-uses. 

15. The adequacy of the Sewage Treatment Plant (STP) shall be certified by an independent expert and a report 
in this regard shall be submitted to the authorized agency. 

16. Discharge of excess treated wastewater outside the premises, after treatment in STP, should meet the 

discharge standards as notified by CPCB/MoEF&CC from time to time. 

17. Wastewater and treated water quantification system through metering/sub-metering shall be installed. 

18. Sludge from the onsite sewage treatment shall be collected, conveyed and disposed as per the Central Public 

Health and Environmental Engineering Organization (CPHEEO) Manual, Ministry of Housing and Urban 

Affair, on Sewerage and Sewage Treatment Systems. 

19. Where Common Sewage Treatment Plan facility has been availed, it shall be ensured that treated waste 

water is recycled back to respective building for reuse. 

D. Solid Waste Management 

20. Subject to Clause (3) of this notification, onsite solid waste management facility should be developed and a 

formal contractual arrangement shall be ensured with authorized recyclers/concerned municipal agency for 

disposal of all non-biodegradable waste. 

21. Subject to Clause (3) of this notification, where there is no alternate arrangement for disposal of bio- 

degradable waste, Organic waste composter/Vermiculture pit with a minimum capacity of 1.0 kg/150 sqm. of 

built-up area/day shall be installed & operated. 

E. Green Cover 

22. A minimum of 1 tree for every 80 sqm. of land should be planted and maintained so as to ensure at least 
10% of plot area under tree cover. The existing trees will be counted for this purpose.
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23. Topsoil should be stripped only upto a maximum depth of 20 cm from the areas proposed for buildings, 

roads, paved areas, and external services. It should be stockpiled appropriately in designated areas and 

reapplied during plantation of the proposed vegetation on site. 

F. Management of Dust/Air and Noise Pollution during Construction phase 

24. 

30. 

Dust, smoke & other air pollution prevention measures shall be provided for the building as well as the site. 

These measures shall include screens for the building under construction, continuous dust/wind breaking 

walls all around the site (at least 3-meter height). 

. Plastic/tarpaulin sheet covers shall be provided for vehicles bringing in sand, cement, murram and other 

construction materials prone to causing dust pollution at the site as well as taking out debris from the site. 

. Wheel washing for the vehicles should be done. (For projects with built up area of more than 20,000 

sq.mtrs.) 

Sand, murram, loose soil, cement, stored on site shall be covered adequately so as to prevent dust pollution. 

. Wet jet shall be provided for grinding and stone cutting. Unpaved surfaces and loose soil shall be adequately 

sprinkled with water to suppress dust. 

. All construction and demolition debris shall be stored at the site (and not dumped on the roads or open 

spaces outside) before they are properly disposed. 

Noise monitoring shall be carried as per the prescribed guidelines to assess incremental pollution loads. 

Adequate measures shall be made to reduce noise level during construction and operation phase to conform 

to the stipulated standards by CPCB/SPCB. 

G. Power Supply &Use of DG Sets 

34. 

The project authority shall obtain Regular power supply from DISCOMS from the construction phase itself; 

2. Operational Phase — Use of DG set shall not be permitted except for emergency use. Normal power demand 

must be met through power supply from DISCOM. 

. Backup power — DG set may be used for backup power supply only for period of outage, provided regular 

power connection of requisite load has been obtained from DISCOM. 

The DG sets location, exhaust pipe height shall be as per the provisions of the CPCB norms and emissions 

should meet prescribed standards. 

H. Issuance of Occupancy or Possession Certificate or Handing over possession — 

35. 

36. 

The Local Authority shall not issue Completion Certificate or Occupancy Certificate or any other document 

that allows possession to the owners of constituent units unless the project authority has complied with the 

following regulations: 

Rain water Harvesting (Regulation 5-9 of this notification). 

Treatment, Recycle & Reuse of Waste Water: (Regulation 10-19 of this notification). 

Sewage Treatment (Regulation 20-21 of this notification). 

Plantation & Green Cover (Regulation 22 of this notification). 

Power supply & use of DG sets (Regulation 30-33 of this notification). 

The concerned authority shall neither issue any Possession Certificate or Occupancy Certificate or any other 

document that signifies handing over possession of premise or any unit part thereof for its use nor shall hand 

over possession of such premise, unless the following regulations have been complied & are operational — 

Rain water Harvesting (Regulation 5-9 of this notification). 

Treatment, Recycle & Reuse of Waste Water: (Regulation 10-19 of this notification). 

Sewage Treatment (Regulation 20-21 of this notification). 

Plantation & Green Cover (Regulation 22 of this notification). 

Power supply & use of DG sets (Regulation 30-33 of this notification). 

I Project Environment Management Cell within Project authority. 

(For projects with built-up area above 20,000 sq.mts.)
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37. A Project Environment Management Cell with defined functions and responsibility shall be put in place by 

the project authority to ensure compliance of these regulations during construction & operation phase. The 

environment management cell shall also keep the record of environment monitoring and those related to the 

environment infrastructure. 

J. Relevant Regulations/Rules 

38. 

6. 

39 

40. 

The following regulations, as amended from time to time, shall apply: 

(1) The Solid Waste Management Rules, 2016 and subsequent amendments thereafter. 

(2) The Plastics Waste Management Rules, 2016, and subsequent amendments thereafter. 

(3) Hazardous & Other Wastes (Management and Transboundary Movement) Rules, 2016 and subsequent 
amendments thereafter. 

(4) Bio-Medical Waste Management Rules, 2016 and subsequent amendments thereafter. 

(5) Noise Pollution (Regulation and Control) Rules, 2000 and subsequent amendment thereafter. 

(6) The Construction & Demolition Rules, 2016 & Dust Mitigation Measures for Construction and 

Demolition Activities [Notification No. GSR 94(E) dated 25.01.2018 of MoEF&CC]. 

(7) National Building Code (NBC) of India 2016. 

Declaration & Compliance Monitoring: 

38. A “Self declaration’ undertaking to comply with the environmental regulations’ conditions along with 

the project details, in prescribed format and the Environment Management Plan shall be submitted online 

by the project proponent on the designated website of the Central Government (www.parivesh.nic.in). 

Thereafter, an acknowledgement shall be issued to the project proponent confirming receipt of the 

declaration made. 

. The project proponent shall submit Performance Data and Certificate of Compliance of the project for the 

environmental regulations and the parameters applicable, every year during the period of construction and 

every two years during operational phase (5 years in case the building has been certified as Green building in 

terms of GRIHA guidelines of MNRE) to the Government with special focus on the following parameters:- 

(a) Water use and waste water generated, treated and reused on site. 

(b) Waste Segregated and Treated on site. 

(c) Tree plantation and maintenance 

(d) Ground Water Recharge & Rain Water Harvesting 

The Regional Office of the Ministry of Environment, Forest & Climate Change or the State Pollution 

Control Board or the local authority are authorized to monitor the implementation of these Regulations, 

report non-compliance of these regulations to the Ministry. 
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